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Panel pitches for 4-month

BS-1V ve

DEEPAK PATEL
New Delhi,1March

BS-IVvehiclesin the National Capital Region
(NCR) could be barred from operating
duringthe peakwinter months— October 16
to February 15 — starting this year, before
being fully phased out by 2030, an expert
panel of the Commission for Air Quality
Management (CAQM) has told automakers.

The 15-member panel, chaired by IIT
Madras professor Ashok Jhunjhunwala,
has conveyed this to two-wheeler and four-
wheeler manufacturers during a meeting
last Friday.

The resale of these vehicles in nearby
states in the Indo-Gangetic plain is also
likely to be banned from 2030, as NCR’s
pollution won’t drop if emissions keep
flowing in from neighbouring states, a
panel member told Business Standard.

The panel also told automakers that
even BS-VI vehicles -- currently the clean-
est internal combustion engine (ICE)
models on sale — may not be allowed to
operate during the four-month winter
window starting 2035, whenever the aver-
age Air Quality Index (AQI) exceeds 200.
These measures are being examined to
“disincentivise” ICE vehicles, pushing
companies to shift to selling only zero-tail-
pipe emission vehicles, or electric vehicles
(EVs),in Delhi after adefined period, it said.

Executives present at the meeting told
Business Standard that the scale and speed
of the proposed measures caught many
automobile companies aback, particularly
those with limited or no EVs in their port-
folio, as they may have to significantly
rework investment plans and product
pipelines to accelerate EV launches.

The panel, set up in December 2025 to
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Bid to check pollution
What CAQM panel could recommend:

m BS-|V vehicles may be banned in NCR
between Oct 16 and Feb 15

m The vehicles to be completely phased
out from NCR by 2030

m BS-|V vehicles may not be resold in
Indo-Gangetic states after 2030

m BS-VI vehicles may also face banin NCR
from 2035 whenever AQI crosses 200

m BS-VItwo-wheelers could be removed
from NCR by 2035

prepare a strategy to reduce vehicular
emissionsin Delhi-NCR, isfinalisingitsrec-
ommendations. These will be submitted to
CAQM, whichwillthen take afinal decision
and issue any binding directions.

Bharat Stage (BS) norms are India’s
vehicle emission standards notified by the
Ministry of Road Transport and Highways
tolimit pollutants from automobiles. BS-IV
cameinto force on April1,2017, while BS-VI,
which India adopted directly by skipping
BS-V, took effect on April 1, 2020, with
sharply tighter emission limits. CAQM did
not respond to the queries sent by Business
Standard regarding the Friday meeting.

The panel also told the automakers that
it is evaluating timelines for full exit of

hicle banin NCR

vehicles that fall even under the BS-VI cat-
egory. It is considering recommending
thatall BS-VItwo-wheelers exit Delhi-NCR
by 2035. This will shorten their usable life
compared to the current 15-year age limit
for petrol vehicles that is allowed under
existing rules. The panel is also consider-
ingacomplete ban on BS-VIfour-wheelers
from204o0.

The panel is also examining whether
these complete ban measures should be
extended to other states in the broader
Indo-Gangetic plain, which includes
Punjab, Haryana, Delhi, Uttar Pradesh,
Bihar, Jharkhand, West Bengal, Chandi-
garh, and parts of Rajasthan and Uttarak-
hand.Itbelieves curbs confined tothe NCR
may have limited impact if neighbouring
states continue adding high-emission
vehicles within the same air-shed.

Moreover, companies could be assigned
specific EV sales thresholds for each finan-
cial year. These targets would progressively
rise, eventually leading to a stage where
dealershipsintheregionsell only EVs after
adefined transition period, the panel told
automakers during the meeting.

During the meeting, committee
members told automakers that the shift
would be phased and calibrated rather
than abrupt, allowing the industry time to
adjust production plans and dealership
strategies. However, the broader direction
— towards a full electrification of new
vehicle sales in the region -- was made
clear, participants said.

Industry executives flagged concerns
around charging infrastructure readiness,
grid capacity, battery supply chainsand con-
sumer affordability, and stressed the need for
alignmentwith central government policies
toavoid regulatory fragmentation.

Visible signs of pickup in private
investment cycle: Shaktikanta Das

SUBRATA PANDA

Mumbai, 1March

Indian companiesarenowona
much stronger financial foot-
ingafter amultiyear deleverag-
ing cycle, cleaner balance
sheets, lower leverage and
improved profitability, said
Shaktikanta Das, principal sec-
retary to the Prime Minister, at
anevent.

This positions the country
well for the next phase of
investment and expansion,
and there are visible signs of a
pickup in the private invest-
ment cycle, Das added.

“After a multiyear delever-
aging cycle, Indian corporates
now stand on much stronger
financial footing. Balance
sheets have been significantly
cleaned up, with reduced lever-
age, stronger profitability and
markedly improved interest-

large firms to weather global
disruptions, while positioning
themselves for the next phase
of investment and expansion.

“Infact, there arealready vis-
ible signs of a pick-up in the pri-
vate investment cycle,” he said.

Daspreviously served asthe
governor of the Reserve Bank
of India (RBI).

Hehighlighted thatIndiawas
now witnessing a rapid trans-
formation. It is being fuelled by
thesocalled triplethreat’ of prog-
ress: innovation,
disruption and
the birth of *
entirely new
business
models. p

“The }
democrat-
isation of

credit, the revolution in digital
payments and the rise of fin-
tech have turned whatwasonce
a rigid sector into a fluid and
dynamic engine of growth.

We are no longer just pro-
viding services; we are building
the infrastructure of aspiration
for 1.4 billion people,” he said.

He added that retail inves-
tors have become a powerful
pool for stable domestic capi-
tal, symbolising a cultural and
structural shift towards long-
term wealth creation.

Speaking on the trade

agreements that India has

CCINDIA IS NOW
NEGOTIATING TRADE
AGREEMENTS WITH
MAJOR ADVANCED
ECONOMIES FROM A
POSITION OF
STRENGTH AND

signed in the recent past, Das
said that amid global supply
chain disruptions, rising tariffs,
and geopolitical fragmenta-
tion, India has pursued an
assertive strategy of trade
diversification, anchored in
free trade agreements (FTAS)
and interim trade pacts.

India has signed major
FTAs with the UK, Oman, New
Zealand, the European Union
(EU)and the US.

“India is now negotiating
trade agreements with major
advanced economies from a
position of strength and confi-
dence,” Dassaid.

He added, “The India-EU
FTAisalandmark ‘next gener-
ation’ partnership, which
unlocks unprecedented
market access and places
India in the central circle of
global trade. The India-US
trade agreement represents
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TENDER NOTICE

Central Bank of India, Regional Office Baroda,
invites online tender in 2 bid for ‘RENOVATION,

>

HINDUJA
HOUSING FINANCE
FURNITURE, ELECTRICAL, DATA CABLING
AND AC PIPING WORK OF MASAR ROAD
BRANCH." For more information refer our
websites, www. centralbankofindia.co.in &
https:/l centralbank.abcprocure.com/EPROC
Last date of tender submission- 23.03.2026

Regional Head, Baroda]

of the SARFAESI Act. Public at la
available for sale through Private

“AS IS WHAT IS BASIS”. 2. The

within 15 days thereafter. 3. The

Bank of India

o

TENDER NOTICE
Central Bank of India, Regional Office Baroda,
invites online tender in 2 bid for ‘RENOVATION,
FURNITURE, ELECTRICAL, DATA CABLING
AND AC PIPING WORK OF BAKROL SIGMA
BRANCH." For more information refer our
websites, www. centralbankofindia.co.in &
https:/l centralbank.abcprocure.com/EPROC
Lastdate of tender submission- 23.03.2026

Regional Head, Baroda

amount as required under clause
amount paid along with application

all the existing and future encumbr:

Authorized Officer for further detai

property. 12. Sale shall be in acc

the said secured asset.

Corporate Office : No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015
Branch Office : 3rd, Floor, IFFCO Bhavan, B/h. Maruti Complex,
B/h. Pintoo Garment, Nr. Shivranjani Cross Road, Satellite, Ahmedabad-380015.

Saurabhkumar Napit Mo.87990 29384, Vikas Savariya Mo. 7984982904, Hitesh Kumar Patel Mo.7048336601,
Harshil Trivedi 7984089138, Nitin Samudre M. 8128310678, Shivam Mishra M. 9033015277
E-mail auction@hindujahousingfinance.com

NOTICE OF SALE THROUGH PRIVATE TREATY SALE OF MOVABLE & IMMOVABLE ASSETS
CHARGED TO HHFL UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 (SARFAESI ACT).

The undersigned as Authorized Officer of HHFL has taken over possession of the schedule property us/

rge is informed that the secured property as mentioned in the Schedule are
Treaty, as per the terms agreeable to HHFL for realisation of it's dues on

“AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS”. Standard terms & conditions for sale of property
through Private Treaty are as under: 1. Sale through Private Treaty will be on “AS IS WHERE IS BASIS” and

purchaser will be required to deposit 25% of the sale consideration on the

next working day of receipt of HHFL's acceptance of offer for purchase of property and the remaining amount

purchaser has to deposit 10% of the offered amount along with application

which will be adjusted against 25% of the deposit to be made as per clause (2) above. 4. Failure to remit the

(2) above will cause forfeiture of amount already paid including 10% of the
. 5. In case of non-acceptance of offer of purchase by the HHFL, the amount

of 10% paid along with the application will be refunded without any interest. 6. The property is being sold with

ances whether known or unknown to HHFL. The Authorized Officer / Secured

Creditor shall not be responsible in any way for any third-party claims / rights / dues. 7. The purchaser should
conduct due diligence on all aspects related to the property (under sale through private treaty) to his satisfaction.
The purchaser shall not be entitled to make any claim against the Authorized Officer / Secured Creditor in this
regard at a later date. 8. HHFL reserves the right to reject any offer of purchase without assigning any reason.
9. In case of more than one offer, HHFL will accept the highest offer. 10. The interested parties may contact the

Is / clarifications and for submitting their application. 11. The purchaser has

to bear all stamp duty, registration fee, and other expenses, taxes, duties in respect of purchase of the

ordance with the provisions of SARFAESI Act / Rules. 13. AND WHEREAS

the Authorized Officer of the Secured Creditor - Hinduja Housing Finance Limited has decided to dispose off

Name of Borrower(s)/
Co-Borrower(s)/

[Under Section 13 of the Limited Guarantor(s) Loan A/C. No.

Liability Partnership Act, 2008

SCHEDULE Description of the Property
(Part of Secured Asset)

Reserve Price All parts and parcels of non-agriculture immovable

Residential Plot No. 306 admeasuring 42.38 sq. mts.,

read with LLP Rules, 2009] BORROWER: Rs 10,82,000/- |Along with 19.27 sq. mts. undivided share in the land
Notice is hereby given that M/s. Agarwal Mr. VISHNUKUMAR RAJPUT Ten Lacs of R_oad & Q.O.P., Tot_al admeasuring 61.65 sq. mts., in
Grey Trade LLP, LLPIN: AAX-5407 having | | 4 | cO.BORROWER: Eighty Two “Shital Residency”, Situate at Revenue Survey No. 76,
its Registered Office at: HNO 4/1468, 2 Mrs. BAVITADEVI RAJPUT Thousand Only |Block No. 80 admeasuring 48993 sq. mts., Total
Floor, Flat 203 Chevii Apartment, Nirvan ' Y| Reconstituted admeasuring 29395.80 sq. mts., of Moje
Bava Road, Begumpura, Surat - 395003 Alc. No. GJ/SRT/DNDL/A000000074 Village Karadva, City of Surat, To be Purchase by

Gujarat India, proposes to shift its
Registered Office from the State of Gujarat
to the State of Maharashtra.

(1) Bavitadevi Vishnukumar Rajput
307, Plot No 305, Plot No 108 and

& (2) Vishnukumar Jamunaprasad Rajput. with boundaries as under: Plot No
109 and Society Road

The proposed new Registered Office
address will be Ground Floor, Gramin

This notice of sale is published today that the secured asset detailed above will be sold on 18-03-2026 at Hinduja Housing Finance
Limited, Branch Office U-4+5+6, J. K. Tower, Ring Road, Nr. Old Sub Jail, Surat-395002.

House No - 853/A-04,A-05,A-06,A-07,A-08,

Godown No- A-04, A-05, A-06, A-07, A-08, BORROWER:

Kambe Road, Kambe, Bhiwandi, Thane,

Maharashtra, 421308. Mr. SATISH PATIDAR
Any person whose interest is likely to be 2 CO-BORROWER:

Rs 5.00,000/- |All that pieces and parcels of immovable property
R comprising of residential property over the N.A. land
FiveLacs | imeasuring about 50-31 Sq. Mt. of Sub Plot No.1/2 of
Only Plot No.1 of Dared Revenue Survey No.58/ paiki 6 of

affected by the proposed change may
deliver or cause to be delivered his/her
objections, if any, to the Registrar of

Mr. MEENA PATIDAR

Alc. No. GJIJAM/JAMN/A000000064

the area known as "Sadguru Park" of Village Dared Tal.
& Dist Jamnagar in the State of Gujarat. with

Companies, Gujarat, within 21 days from | | boundaries as under: North: Sub P

ot No.1/3., South: Sub Plot No.1/1., East: 7.50 Mt. Road., West: Common Plot

the date of publication of this notice, with a
copy to the LLP atits registered office.

For and on behalf of Limited, Branch Office 302,303, Nakshatr:

This notice of sale is published today that the secured asset detailed above will be sold on 18-03-2026 at Hinduja Housing Finance

a 3, 150 ft Ring Road, Nr, Raiya Telephone Exchange, Rajkot.

M/s. Agarwal Grey Trade LLP
Ghanshyamkumar Agarwal

Place : GUJARAT

Date : 02-03-2026

Authorized officer For, Hinduja Housing Finance Limited

Designated Partner, DPIN: 09215955
Date: 26/02/2026  Place: Surat

PUBLIC NOTICE

Notice is hereby given to the public at large that the property bearing Office
No. 106 & 108 on First Floor of the building known as “Vrundavan
Chambers”, Constituting of the Non Agriculture Land bearing City Survey
Reg. No. 1841 & 1842 of Ward No. 6, City Survey Office: Surat - 1, District:
Surat is owned by owners as mentioned in table below. That the Original
Documents in concern of said properties as mentioned in table below has
been Lost/Misplaced. It is therefore notified for the information of all
concerned that if my client has taken any type of loan/ dues from any
person, institution, bank in the aforesaid property, the same should be
informed to me within seven days. If any claim/claims are not received it
will be construed that the title to the said property is clear and all such
concerned have waived their rights and all such concerned shall be
estopped from raising any objections thereafter

Office List of Lost/Misplaced
No. Documents

Original Reg. Sale-Deed vide Sr.No. 9048,
DT: 15/10/1992 with Registration Receipt

Owners

Jagdishbhai Jerambhai
Bhayani & Himmatbhai
Tarshibhai Bhayani
Vimlaben Himmatbhai

Bhayani & Varshaben
Jagdishbhai Bhayani

106

1) Original Registration Receipt of Reg.
SaleDeed vide Sr.No. 1391, DT: 26/02/1993.
2) Original Registration Receipt of Reg.
SaleDeedvide Sr. No. 2352, DT: 23/02/1989
1) Jagdishbhai Jerambhai Bhayani & Himmatbhai Tarshibhai Bhayani

108

PUBLIC NOTICE

M/s. STERLING BIOTECH LIMITED
Survey /Block no. 127, 137, 139, 140, 144, 146, 148, 149, 150,
153, 1094, 1097, 1126, 1144, Village: Masar- Kanzat, Taluka: Padra,
District: Vadodara, Gujarat.

ENVIRONMENTAL CLEARANCE

This is to inform public at large that the Ministry of Environment, Forest
and Climate Change, New Delhi has accorded the Environmental
Clearance to our Proposed expansion manufacturing plant of “Synthetic
Organic Chemicals” (APl / Bulk Drugs / Pharma Products) is located at
Survey /Block no. 127,137, 139, 140, 144, 146, 148, 149, 150, 153, 1094,
1097, 1126, 1144, Village: Masar- Kanzat, Taluka: Padra, District:
Vadodara, Gujarat vide EC ID no. EC25A2403GJ5887364N, File No. IA-
J-11011/330/2024-1A-11(1) dated: 21.02.2026. Copy of the Environmental
Clearance letter is available with MOEFCC committee and also can be
seen on the website of PARIVESH Portal.

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

2) Vimlaben Himmatbhai Bhayani & Varshaben Jagdishbhai Bhayani

SANKET G. DESAI

(ADVOCATE & NOTARY)

Office: 301-302, 2™ Floor,
B-Wing, Shree Padma Arcade,

Beside Handloom House,

coverage ratios,” Das said.
He added that this renewed

CONFIDENCEY)

Shaktikanta Das
Principal secretary to PM

another major breakthrough,
sharply reducing US tariffs on
Indian goods.”

financial strength had enabled
That our Client is willing to Purchase an

PU B“c N UTICE Immovable Property situated at Mauje Sayajipura,
on land bearing Block / Survey no. 262 & 264, T.P. Scheme no. 6, FP. no. 18/1,
C.S. no. 149/2, Known as “MADHAV RESI CUM PLAZA" Paikki Tower A+ B
Type, Ground Floor, Shop no. G.F/4, area admeasuring 26.29 Sq. Mtrs.,
Undivided Share of land area admeasuring 13.23 Sq. Mtrs., at Registration
Sub-District & District Vadodara, from its present owners namely 1. Narvani
Liladhar Topandas 2. Narvani Vijay Liladhar, and have therefore demanded for
theTitle Clearance Certificate of the said Property. That, the said Property was
previously owned 1. Nilkanth Hariharbhai Joshi 2. Sanatan Hariharbhai Joshi
through a Sale Deed Vides Registration No. 10329 dated 28.07.2017, thereafter
the said Property was owned by Balvani Bhartiben Mahesh through a Sale
Deed Vides Registration No. 15854 dated 01.12.2018, wherein both the Said
Original Sale Deed along with their Original Registration Receipts are found
to be missing. Therefore if any individual, Bank, Society, Institution or
Financial Institution has its rights, charge, encumbrances, or lien, by any
means; on the said property, then within 07 days from the publication of the
notice may send their objections along with the Supportive Evidence. If not
sent within given period of time, then my client will initiate further

proceedings.
TEREDESAI ASSOCIATES

SAPAN TEREDESAI (ADVOCATE) | PAYAL TEREDESAI (ADVOCATE) | MANAV BHATT (ADVOCATE)
407-409, 4th Floor, Bluechip Complex, Nr. Stock Exchange , Sayajigunj, Sayajigunj, Vadodara -5 Mo.:7211181322

Pal Branch : Shop No. 4 to 7, Royal Platinum,
%g #mm Palanpur Canal Road, Pal, Surat - 395009.
Bank of Baroda | gmail : surpal@bankofbaroda.com

SSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice
dated 26/11/2025 calling upon the borrower Mrs. Mamta Ravi Jhunjhunwala (Borrower)
and Mr. Ravi Jhunjhunwala (Co-Borrower) to repay the amount mentioned in the notice
being Rs. 37,39,661.29 (Rupees Thirty Seven Lakh Thirty Nine Thousand Six Hundred
Sixty One and Twenty Nine Paisa Only) as on 12/11/2025 + unapplied interest there on +
Legal & other Expenses within 60 days from the date of receipt of the said notice.

The Borrowers having failed to repay the amount, notice is hereby given to the
Borrowers and the public in general that the undersigned has taken Symbolic Possession of
the property described herein below in exercise of powers conferred on him under sub-
section (4) of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules,
2002 on this the 27th day of February of the year 2026.

The Borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of Bank of
Baroda, Pal Branch for an amount of Rs. 37,39,661.29 (Rupees Thirty Seven Lakh Thirty
Nine Thousand Six Hundred Sixty One and Twenty Nine Paisa Only) as on 12/11/2025 +
unapplied interest there on + Legal & other Expenses.

The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that Piece and Parcels of the Immovable Property bearing Flat No. 914 on the 9th Floor
admeasuring about built up area 1537.28 Square Feet i.e. 142.87 Square Meters along with
undivided proportionate share in underneath land admeasuring about 58.61 Square Meters
of the Building - D known as "Star Galaxy" situated at Vesu bearing Old Revenue Survey No.
471 & 490 paiki, New Revision Survey Nos. 302 & 299/1, T. P. Scheme No. 6 (Vesu), Original
Plot No. 25 & 28/2, Final Plot No. 32 paiki & 31 paiki of Village - Vesu, Taluka - Majura, District
- Surat. Property in the Name of Mrs. Mamta Ravi Jhunjhunwala. Bounded by :-North :
Main Road, South : Flat No. 913, East : ONGC Society, West : Flat No. 915.

d/-,
Date : 27.02.2026, Place : Surat Authorised Officer, Bank of Baroda

R Corporate Office : No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015
9 ] f"_‘-,-‘.-' Branch Office : 3rd, Floor, IFFCO Bhavan, Bih. Maruti Complex,
LY Y Blh. Pintoo Garment, Nr. Shivranjani Cross Road, Satellte, Ahmedabad-380015.
HINDUJA Saurabhkumar Na|_1il Mo.7§74823789 , Vika.s.Savariya Mo. 7984962904, Hil.esh Kumar Patel Mo.7048336601,
HOUSING FINANCE Harshil rivedi mtfﬂx, Niln Samure M. 8128310678, Sivam Mishra M. 033015217

e Please note that the Private Treaty Sale Notice was issued on 23-02-2026 in the name of
the borrower: Shri Ashwinbhai Parmar (Borrower and legal heir of co-borrower Kaileshben
Parmar) Shri Sachinkumar Parmar (Borrower and legal heir of co-borrower Kaileshben Parmar)
Smt. Kailashben Parmar (Co-borrower) (Deceased) Notice was printed on 23-2-2026 whose
account No. GJ/MSN/MSNA/A000000149 was by mistaken not printed in the Advertisement

Bank of Baroda - Jawaharnagar IPCL Branch
% i1 0= il Quarter No. A/11/1 & A/11/2Petrochemicals Township,
Bank of Baroda RGIUENAREIREEERREIRZERETEIE

Phone: 0265 2266376, Email: jawpet@bankofbaroda.com

APPENDIX -IV [Rule 8(1)] POSSESSION NOTICE (Immovable Property)
Whereas, The undersigned being the Authorized Officer of the Bank of
Baroda under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of Powers
conferred under Section 13(12) read with (Rule-8) the Security Interest
(Enforcement) Rules, 2002, issued a Demand Notice Dated 10-12-2025
(Published in 02 Newspapers) calling upon the Borrowers/Guarantor
/Mortgagor Mrs. Sheeleben Natubhai Mayavanshi W/o Late Mr. Natubhai
Narsinhbhai Mayavanshi (Borrower) to repay the amount mentioned in the
notice being Rs. 11,66,269.00 (Rupees Eleven Lakh Sixty Six Thousand
Two Hundred Sixty Nine Only) as on 10-12-2025 with further interest and
expenses within 60 days from the date of notice/date of receipt of the said
notice.
The Borrowers/Guarantor/Mortgagor having failed to repay the amount, notice
is hereby given to the Borrowers/Guarantor/Mortgagor and the public in
general that the undersigned has taken Symbolic Possession of the property
described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act read with Rule 8 of the said Rules on this 25th day
of February of the year 2026.
The Borrower/Guarantor/Mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Bank of Baroda, Jawahar Nagar
Branch for an amount Rs. 11,66,269.00 (Rupees Eleven Lakh Sixty Six
Thousand Two Hundred Sixty Nine Only) as on 10-12-2025 and interest
plus other charges thereon.
The borrower's attention is invited to provision of sub section (8) of the section
13 ofthe Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY
Equitable Mortgage of property R.S. No. 459, TPS No. 19, FP No. 214, 266, 366,
369 C.S No. 2443 located at Plot No./Flat No./House No. C- 33/Door No./House
No. C- 33/ Nearest Door, adm. land Sq. Meter, Build up area 25.46, Carpet area
37.72, which is situated at House No. 33, SURYADARSHAN TOWNSHIP near
Vishwamitri Railway Crossing, Manjalpur, City Vadodara, District Vadodara,
Gujarat belonging to Mr. Natubhai Narsinhbhai Mayavanshi and Bounded as
East: Block No. C/32, West: Block No. C/34, North: 6 Mtrs. Society Raod after
Margin, South: H. No. C/28 & H. No. C/29 after Margin.

Date: 25.02.2026

Authorised Officer

Place: Vadodara Bank of Baroda

Nanpura, Surat-395001.
Regional Office Bhavnagar :
2nd Floor, Dena Bhavan, Lokhand Bazar,

Bank of Baroda Khargate, Bhavnagar - 364 001

Requires Premises on Lease for ATM of Bank of Baroda in Amreli City
Near Santaba General Hospital, Panchvati Gomplex, Lathi Road Area

The Bank of Baroda, Bhavnagar Region invites sealed offers in Two Bid
System to acquire Premises on Lease for ATM with the approximate Carpet Area
up to 100 Sq. Ft. preferably on Ground Floor in Amreli City, Near Santaba General
Hospital, Panchvati Complex, Lathi Road Area. The Premises should be ready for
occupation or likely to be ready for occupation within a period of 3 Months. The
intending offerers shall submit their offers (from 01.03.2026 to 16.03.2026 till 03.00
PM) in Two separate Sealded cover superscribed Technical Bid and Price Bid to
The Regional Manager, Bank of Baroda, Regional Office, 2nd Floor, Dena
Bhavan, Khar gate, Lokhand Bazar, Bhavnagar - 364001 on or before 16.03.2026
time 03.00 PM. no separate intimation shall be sent to the bidders for their presence
atthe time of opening of Technical Bid.

Priority would be given to the premises belonging to Public Sector Units / Govt.
Departments.

(For details visit our web site www.bankofbaroda.bank.in/tenders.asp) The
Bankreserves its right to accept or reject any offer without assigning reasons thereof.

- Asst. General Manager (RH),
Bhavnagar Region

Date : 01.03.2026

Bank of Baroda - Karelibaug Branch,
Nr. Muktanand Bus Stand, Karelibaug,

do 3iim ager
Bank of Baroda BEELCLERENINE RS BTG

Email: kareli@bankofbaroda.com

APPENDIX -1V [Rule 8(1)] POSSESSION NOTICE (for immovable property)
Whereas, The undersigned being the Authorized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of Powers conferred under Section
13(12) read with (Rule-8) the Security Interest (Enforcement) Rules, 2002, issued a
Demand Notice Dated 19-11-2025 (Published in 02 Newspapers) calling upon the
Borrower- Mr. Patel Krunalbhai Vinodbhai to repay the amount mentioned in the
notice being Rs. 31,38,409.63 (Rupees Thirty-One Lakh Thirty-Eight Thousand
Four Hundred Nine and Paisa Sixty-Three Only) as on 16-11-2025 with further
interest and expenses within 60 days from the date of notice/date of receipt of the
said notice.

The Borrowers/Guarantor/Mortgagor having failed to repay the amount, notice is
hereby given to the Borrowers/Guarantor/Mortgagor and the public in general that
the undersigned has taken Symbolic Possession of the property described herein
below in exercise of powers conferred on him/her under Section 13(4) of the said Act
read with Rule 8 of the said Rules on this 25th Day of February of the year 2026.
The Borrowers/Guarantor/Mortgagor in particular and the publicin general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the Bank of Baroda for an amount of Rs. 31,38,409.63
(Rupees Thirty-One Lakh Thirty-Eight Thousand Four Hundred Nine and
Paisa Sixty-Three Only) as on 16-11-2025 and interest plus other charges
thereon.
The borrower's attention is invited to provision of sub section (8) of the section 13 of
theAct, in respect of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY

All that part & parcel of the ofimmovable mortgage of residential property situated

at NA Land of R.S. No. 255 adm. H.Are 01-17-36 C. S. No. 3883 adm. 11615 Sq

Mtrs in Scheme developed "SHREEJI GOLD" Residential Apartment Paiki Tower-

F, Flat No. F-502 adm. 944 Sq Ft undivided area 330 Sq Ft situated at Mouje
Gorwa in Registration District, Sub District & District Vadodara and bounded as
under: East: Building OTS, West-Society Road, North: - Flat No. F-501, South-
Building OTS.

Date: 25.02.2026 Sd/- Authorized Officer,

Bank of Baroda

Place : Vadodara

M/S. KORIYA INFRA PRIVATE LIMITED

Relevant Particulars

1. | Name of corporate debtor KORIYA INFRA PRIVATE LIMITED

2. | Date of incorporation of
corporate debtor

12/07/2012

3. | Authority under which corporate
debtor is incorporated /
registered

Registrar of Companies - Ahmedabad

4. | Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U45200GJ2012PTC071091

5. | Address of the registered office
and principal office (if any) of
corporate debtor

Registered Office with ROC: 302, Radhe Gyan,
Opp Pramukh Swami Hospital, Atladara, Vadodara,
Guijarat - 390012

Office Address as per Order: Kishan Ambrosia,
Plot No. 82, TP No. 60, Village Monije Gotri,
Vadodara, Gujarat.

6. | Insolvency commencement
date in respect of corporate
debtor

February 27, 2026 NCLT, Ahmedabad Bench
passed order and Order is received by
Interim Resolution Professional on

February 27, 2026

7. | Estimated date of closure of
insolvency resolution process

August 26, 2026 180 days from the date of
commencement of CIRP i.e. February 27, 2026.

8. | Name and registration
number of the insolvency
professional acting as interim
resolution professional

Mr. Rathin Amishbhai Majmudar,
Regn. No.:
IBBI/IPA-001/IP-P-02576/2021-2022/13928

9. | Address and e-mail of the
interim resolution professional,
as registered with the Board

604, Scarlet Gateway, Opp. Rivera Antilia,
Corporate Road, Near Prahladnagar Garden,
Ahmedabad-380 015.

Email: info@carathin.com

Mobile No.: 99747 17070

10.| Address and e-mail to be used 604, Scarlet Gateway, Opp. Rivera Antilia,
for correspondence with the Corporate Road, Near Prahladnagar Garden,
interim resolution professional Ahmedabad-380 015.
Email: cirp.koriyainfra@gmail.com
Mobile No.: 99747 17070
11.| Last date for submission of 13 March, 2026 i.., 14 days from appointment
claims date of CIRP order received on February 27, 2026.
12.| Classes of creditors, if any, under| Financial Creditors in Class (Homebuyers/ Allottees
clause (b) of sub-section (6A) of | as per provision of the Code)
section 21, ascertained by the
interim resolution professional
13.| Names of Insolvency 1. Mrs. Anjali Choksi
Professionals identified to act IBBI/IPA-001/IP-P00820/2017-2018/11382
as Authorised Representative 2. Mr. Dharit Shah
of creditors in a class (Three IBBI/IPA-001/IP-P00993/2017-2018/11640
names for each class) 3. Mrs. Shubham Agarwal
IBBI/IPA-002/1P-N01000/2020-2021/13229
(a) i) Weblink:_https;//ibbi.gov.in/en/home/downloads
14.| (a) Relevant Forms and i) Physical Address: same as mentioned in point 10

and
ity Email IRP at : cirp.koriyainfra@gmail.com
iv) website at : Not Applicable
(b) details of authorized representatives are available
at https;//ibbi.gov.in/ips-register/view-ip/1
Notice is hereby given that the National Company Law Tribunal has ordered
the commencement of a Corporate Insolvency Resolution Process of the
M/s. KORIYA INFRA PRIVATE LIMITED on February 27, 2026. The order is
received by Interim Resolution Professional on February 27,2026.
The creditors of M/s. KORIYA INFRA PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before March 13, 2026 to the
Interim Resolution Professional at the address mentioned against entry No.
10.
The financial creditors shall submit their claims with proof by electronic
means only. All other creditors may submit the claims with proof in person, by
post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three
insolvency professionals listed against entry No.13 to act as authorized
representative of the class of creditors (Homebuyers/ Allottees as per
provision of the Code) in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
IP Rathin Majmudar
Interim Resolution Professional of
M/s KORIYA INFRA PRIVATE LIMITED
Regn. No. IBBI/IPA-001/IP-P-02576/2021-2022/13928
AFA Valid till 31.12.2026

(b) Details of authorized
representatives are available at:

Place: Ahmedabad
Date: 02.03.2026
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PUBLIC NOTICE
NOTICE is hereby given that the below mentioned Authorised Person is no longer affiliated as Authorised
Person of Kotak Securities Limited.
Authorised Trade Exchaﬁg;&;giztfration Address of Authorised
fergeiet 21 Ascrgsaict S Person Name Name Authorised Person Person
SIDDHARTH | SIDDHARTH A 103 AMAN NEAR VRUNDAVAN
GIRISHKUMAR | GIRISHKUMAR |  NSE - AP0291560391  [BUNGLOW B H MAPLE COUNTY
DOSHI DOSHI 2 THALTEJ AHMEDABAD 380059

Please note that above mention Authorised Person (AP) is no longer associated with us. Any person
henceforth dealing with above mention AP should do so, at their own risk. Kotak Securities Ltd. shall not
be liable for any such dealing. In case of any queries for the transactions till date, Investors are requested
to inform Kotak Securities Ltd. within 15 days from the date of this notification, failing which it shall be
deemed that there exists no queries against the above mentioned AP.
@kotak" Kotak Securities Limited. Registered Office: 27 BKC, C 27, G Block, Bandra Kurla
Kotak Securites Complex, Bandra (E), Mumbai 400051. CIN: U99999MH1994PLC134051, Telephone
No.: +22 43360000, Fax No.: +22 67132430. Website: www.kotak.com / www.kotaksecurities.com.
Correspondence Address: Infinity IT Park, Bldg. No 21, Opp. Film City Road, A K Vaidya Marg, Malad
(East), Mumbai 400097. Telephone No: 42856825. SEBI Registration No: INZ000200137 (Member of
NSE, BSE, MSE, MCX & NCDEX), AMFI ARN 0164, PMS INP000000258, and Research Analyst
INH000000586. NSDL/CDSL: IN-IN-DP-629-2021. Compliance Officer Details: Mr. Hiren Thakkar
Call: 022 - 4285 8484, or Email: ks.compliance@kolak.com.
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR
INDIRECTLY OUTSIDE INDIA.THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM
ENTERPRISES) AND THE EQUITY SHARES ARE PROPOSED TO BE LISTED ON SME PLATFORM OF NSE.

MADHUR KNIT ERAFTS LIMITED

CORPORATE IDENTITY NUMBER: U17301PB1997PLC020381
Our Company was originally incorporated as a private limited company under the Companies Act, 1956 in the name and style of “Madhur Knit Crafis Private
Limited” bearing Corporate Identification Number U17301PB1997PTC020381 August 21, 1997, issued by the Registrar of Companies, Punjab, H.P &
Chandigarh. Subsequently, the name of our Company was changed to “Madhur Knit Crafts Limited” and a fresh Certificate of Incorporation dated January 30,
2025, was issued by the Registrar of Companies, Chandigarh. As on date of this Draft Red Herring Prospectus, the Corporate Identification Number of our
Company is Ul7301PB1997PLC020381. For further details, please refer to "Our History and Certain Other Corporate Matters" beginning on page 156 of the
Draft Red Herring Prospectus.
Corporate & Registered Office: Village - Seera, Sattowal Road, Rahon Road, Eros Bajra Road, Ludhiana, Punjab, India, 141007
Contact Person: Ms. Nikita Tayal, Company Secretary & Compliance Officer;
Telephone: +91 9878009690; E-mail: ipo@mkcpl.in; Website: www.mkcpl.in; Corporate Identity Number: U17301PB1997PLC020381

THE ISSUE COMPRISE OF A PUBLIC ISSUE OF 56,00,000 EQUITY SHARES OF FACE VALUE OF % 10/- EACH FULLY PAID (THE “EQUITY SHARES”) FOR CASH AT A
PRICE OF X []/- PER EQUITY SHARES (INCLUDING A PREMIUM OF < [<]/- PER EQUITY SHARE) AGGREGATING TO < [*]/-LAKHS (“THE ISSUE”) BY OUR
COMPANY. THE ISSUE COMPRISES A RESERVATION OF WHICH [+] EQUITY SHARES OF 310/- EACH WILL BE RESERVED FOR SUBSCRIPTION BY MARKET
MAKER RESERVATIONS PORTION AND A NET ISSUE TO THE PUBLIC OF [+] EQUITY SHARES OF 10/- EACH IS HEREINAFTER REFERRED TO AS THE NET ISSUE.
THE ISSUE AND THE NET ISSUE WILL CONSTITUTE [ ] AND [ ] RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF THE COMPANY. THE
FACE VALUE OF THE EQUITY SHARES IS 10/-EACH. *

* Our Company, in consultation with the Book Running Lead Managers, has undertaken a Pre-IPO Placement of 2,72,307 Equity Shares at an issue price ofZ 65.00 per
Equity Share (including a premium 0fZ55.00 per Equity Share) for a cash consideration aggregating to%176.99 lakhs, on February 28, 2026 The size of the Fresh Issue
has been reduced by 176.99 fakhs, form the Fresh Issue

Potential bidders may note the following:

Our Company, in consultation with the BRLMs, has undertaken the Pre-IPO Placement of 2,72,307 Equity Shares atanissue price of 65.00 per Equity Share (including
a premium of ¥55.00 per Equity Share) for an amount aggregating to ¥176.99 lakhs, by way of a private placement in accordance with Section 29, 42, and 62 of the
Companies Act, 2013 read with the Companies (Prospectus and Allotment of Securities) Rules, 2014 and the Companies (Share Capital and Debentures) Rules, 2014,
each as amended.

The Pre-IPO Placement has been undertaken pursuant to the approval of the Board and Shareholders in their meetings, each held on February 11, 2026 at 11 A.M. and
February 11,2026 at 04.00 PM. respectively.

The Company has allotted Equity Shares in the Pre-IPO Placement pursuant to the resolution passed by the Board in its meeting held on February 28, 2026 in the manner
as setforth below:

Number of Equity Shares allotted Issue price per Equity Share (3) Total consideration () (million) Name of the allottee
76923 65 4,999,995 Inderpal Singh
76923 65 4,999,995 Dinesh Garg
46154 65 3,000,010 Dhruv Gupta
16923 65 1,099,995 Sumit Garg
16923 65 1,099,995 Preeti Kapoor
15385 65 1,000,025 Sunita Bansal
7692 65 499,980 Ritika
7692 65 499,980 Saurabh Makhija
7692 65 499,980 Vikas Bansal

Accordingly, the amount % 176.99 lakhs raised pursuant to the Pre-IPO Placement will be reduced from the Fresh Issue, subject to compliance with Rule 19(2)(b) of the
SCRR. The Pre-IPO Placement, if undertaken, shall not exceed 20% of the Fresh Issue size.

The abovementioned allottees are not, in any manner, connected with the Company, the Promoters, members of the Promoter Group, the Directors, the Key Managerial
Personnel, the Group Companies and their respective directors and key managerial personnel.

Please note that the Notice does not reflect all the changes that have occurred between the date of filing of the DRHP with the SEBI and the date hereof, and accordingly does
notinclude all the changes and/or updates that will be included in the Red Herring Prospectus and the Prospectus.

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE

Skyli:

SKI CAPITAL SERVICES LIMITED SKYLINE FINANCIAL SERVICES PRIVATE LIMITED Tel. 919878009690
SEBI Registration No.: INM000012768 SEBI Registration No.: INR000003241 E-mail: ipo@mkeplin  Website: www.mkcpLin

COMPANY SECRETARY AND COMPLIANCE OFFIGER
<&
Ms. Nikita Tayal

Address: Village - Seera, Sattowal Road, Rahon Road,
Eros Bajra Road, Ludhiana, Punjab, India, 141007
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THE TRAVANCORE-COCHIN CHEMICALS LIMITED

(o)) gt WA @adl
(A Government of Kerala Undertaking)

Guasa @ :

P.B. N0.4004, Udyogamandal PO., Kochi-683 501, Kerala, India

wmio Phone : 0484-2546289, 2546515, 2545016, el oLt AMH] HUA B 5 ARActd Suoll Gl oatd Y SR, 0 oll A

CIN: U24299KL19515GC001237, GSTIN : 32AAACT6207B1Z1 A24: s\RA gosimgde il soll swiie goRiledoRll Anleiet Ul Attt

Email: purchase@tcckerala.com, Website: www.tcckerala.com JULA AN B, JUEA Y SYRAID, 2028 oll A Podlu IR0t WSAAA HURN
E-TENDER &dl. . .

Invites E-Tenders for the following through: https:/etenders.kerala.gov.in. All relevant Aetel SR gogtugd2 dBl2s o 332 el @t of. 20 AR VRUAE Aot

details, Tender Document and Corrigendum if any, can be downloaded from the U2 godli ARy WSAE 43 Wi, 202E ott Ay el AUSEL Aol ELRA
above website only. QA YRICL L SRl VRUCAHI A B,

NOTICE TO INVESTORS ("NOTICE")

SL .. Last Date of ctielifEa 3(329) 55d vAS (G5 HEAH gAY AAAIA AHell ELUBA U SAASA.
No,| TenderiD Description Submitting Offer o i 3622 WA, vtetar WIe gl2t A2l FASAGIS HIEAH §IR1 yRLal A
1 [2026_TCCL_840929_1| SUPPLY OF MS RUBBERLINED | 23.03.2026 || |EluilsdAasa. , , o
PRIMARY BRINE FILTER TANK (&0t oi. 92 2R elAd cdlai iact it $82Aa 14 of. MAE adl €161
WAERel AESd WAGIRL a3 stel seal 2 [@d1d «i. a3 4 qeudd el
2 |2026_TCCL_840966_1| SUPPLY OF OVEN MEMBRANE 23.03.2026 goallcdoll M Sauetcatial M@l@:l URIGIRIoN Qs uzieol ealdl 23 .
WALL TUBE AND WALL FIN vzt 14l A3 el yieulell Uil €50 Uit v,
3 |2026_TCCL_841297_1| SUPPLY OF 48% CAUSTIC SODA | 24.03.2026 gl 2Rt HovyerR
PUMP (MOC - NICKEL) AzeRl s\R2u gestwgdde diiles

ol geddi AANcYRIet WS2AIc

Sd/-  Assistant General Manager (Materials) .
Y. ol. IBBI/IPA-001/IP-P-02576/2021-2022/13928

Sdmeﬁoﬁ; Dr Joshi Road, Karol Bagh, New Address: D-156A, First Floor, Okhla Industrial Area, Phase-|[Investors can_contact our Company Secretary and

el New Delhi-110020 Compliance Officer, the Lead Managers or the Registrar to
Telephone No: +91-011-41189899 Telephone No: 011-40450193-97 the Issue, in case of any pre-issue or post-issue related
Website: www.skicapital.net . ) problems, such as non-receipt of letters of allotment, non-
Email ID: mkcl@skicapital.net Email: ipo@skylinerta.com credit of allotted Equity Shares in the respective
Contact Person: Mr. Ghanisht Nagpal / Website: www.skylinerta.com beneficiary account, non-receipt of refund orders and
Ms. Swati Jha Contact Person: Mr. AnujRana non-receipt of funds by electronic mode etc.

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP. . .
For Madhur Knit Crafts Limited

On Behalf of the Board of Directors

Sd/-

Place: Ludhiana, Punjab Nikita Tayal
Date: February 28, 2026 (Company Secretary and Compliance Officer)

Madhur Knit Crafts Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations, to make an initial public offer of its Equity Shares and has filed the Draft Red Herring Prospectus on October 25, 2025. The Draft Red Herring Prospectus is
available on the website of NSE Emerge at https://www.nseindia.com/companies-listing/corporate-filings-offer-documents#sme _offer and is available on the websites of
the BRLM at www.skicapital.net and also on the website of the Company www.mkcpl.in. Any potential investors should note that investment in equity shares involves a high
degree of risk and for details relating to the same, see section titled 'Risk Factors" beginning on page 25 of the Draft Red Herring Prospectus. Potential investors should not rely
onthe Draft Red Herring Prospectus for making any investment decision.

This announcement has been prepared for publication in India and may not be released in the United States. This announcement does not constitute an offer of securities for
sale in any jurisdiction, including the United States, and any securities described in this announcement may not be offered or sold in the United States absent registration under
the US Securities Act of 1933, as amended, or an exemption from registration. Any public offering of securities to be made in the United States will be made by means of a
prospectus that may be obtained from the Company and that will contain detailed information about the Company and management, as well as financial statements. However,
no offering of securities is being made in the United States.
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